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 CENTRAL ADMINISTRATIVE TRIBUNAL  
CHANDIGARH BENCH 

 
RA No. 060/00039/2019 in 

 
OA No. 060/00733/2017 
MA No. 060/1886/2019 
MA No. 060/1887/2019 

 
                        This the 2nd day of December, 2019 

 
CORAM: HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 

HON’BLE MR.A.K. BISHNOI , MEMBER(A) 
 

 
1. MES No. 372821 Gurtej Singh, FGM HS I, aged 52 years son 

of Sh. Bhan Singh 
2. MES No. 373829 Sukhmandar Singh, FGM HS II, aged 56 

years son of Sh. Jangir Singh 
3. MES No. 372824 Charanjeet Singh, FGM HS II, aged 60 years 

son of Sh. Mukhtiar Singh 
4. MES No. 368695 Mithu Singh, Elec. SK. Aged 60 years son of 

Sh. Dada Ram 
5. MES No. 368820 Med Ram, Elec. SK, aged 60 years son of 

Sh. Ghaniaya Ram 
6. MES No. 372682 Gurcharan Singh, FGM HS II, Aged 55 years 

son of Sh. Joginder Singh 
7. MES No. 372095 Gurnam Singh, PF HS II, Aged 57 years son 

of Sh. Isher Singh 
8. MES No. 372831 Pritam Singh, PF HS Aged 54 years son of 

Sh. Sohan Singh 
9. MES No. 371721 Sukhmandar Singh, FGM /HS II Aged 51 

years son of Sh. Sukhdev Singh 
10. MES No. 373830 Balwinder Singh, Elec. SK Aged 51 years son 

of Sh. Chiranji Lal 
 

………………….Review Applicants 
 

(By Advocate : Sh. Shailendra Sharma) 
 

Versus 
 
1. Union of India through Secretary, Ministry of Defence, New 

Delhi. 
2. The Engineer-in-Chief, Ministry of Defence, Army HQ, New 

Delhi. 
3. The Chief Engineer, Western Command, Chandimandir. 
4. Commander Works Engineer, Ferozpur. 
5. Garrison Engineer, Jagroan Bridge, Ludhiana 
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6. Principal Controller of Defence Accounts (WC) Sector 9-A, 
Chandigarh. 

 
………………Respondents 

 
 

ORDER (Oral) 
 

BY MR. SANJEEV KAUSHIK, MEMBER(J):- 
 
 Heard learned counsel for the review applicants. 

 The point raised by the Review Applicants has already been 

considered and rejected by the court.  Through the present RA, the 

applicants basically want to re-agitate the matter which is not 

permissible within the limited scope of review under Rule 22(3)(i) (f) 

of Administrative Tribunals Act 1985 read with Order 47 Rule 1 CPC.  

RA is accordingly dismissed, being devoid of any merit. 

 

 
 (SANJEEV KAUSHIK) 

MEMBER (J)    
 
 

(A.K. BISHNOI) 
 MEMBER(A) 

Dated:02.12.2019 
ND* 
 
 


